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Rallway Board to the General.Secretary -A.1.R.F. (Union)

New Delhi on the svhdecﬁ'of regularisation of Casual Labour
working in Group 'C' Scales with reference to their lester
dated 13,5.97, The Applicgnﬁs‘in this R.A, should have
produced the whole cér;eéhonaénCe between theiﬁailways and
Union ﬁepresentativesq This»pertéins to' only Group'C!*
Artisan staff who'a£é5n9£diplama.hoiééfsq As, such, this
letter has no relevance to the judgement and order passed by
Hon'ble CAT,

Reference to Para 7 of R, = AS such 'the Hon'ble CAT

need‘nbt:reduired to;:aﬁiew ité‘noble ;udgément and order
dated 25.3,% and the réviewvapglicatién £iled by present
applicantgleafii¢£ rgépondepts be dismissgd with costs to

be paid to‘the'original'applicangs/present respondents,

Reference ) Paras;e;ta;lz‘of ReBy = Requires‘nc'rep&y from

- L ooy T ‘
the present respondents.as it only pertains to condonation
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of delay ete,

-

Reference to para léhof R.A, = The regpondénts/ortoginal

applicants pray the Hon'ble CAT to dismiss thé review peti-
tion filed by the railways as it has no releVance to the
judgement and order pgaséd by Hon'ble CAT on 25.3. 9.

PRAYER: The Respondents prays as mentioned above,

SIGNATURE OF RESPONDENTS/
ORIGINAL APPLICANTS

3. WJ—/ 4./@{5

VERIFICATION

: The Respondents in the present Review Petition
do. hereby verify the contents of the reply as true on the
basis of fecordsgfiled‘by~them alongwith O,A. No,.455/987.
We have not suppressed any material facts, and as such
verified and signed, on :

1, %ﬁﬁﬁ/ 2, Olall 3. Mﬁﬁz

5. gzﬁ"/“t"/



